INFORMATION

Any Women/female employee aggrieved of sexual harassment at
workplace by any employee of Sessions Division Bhiwani may make complaint in
writing to the Internal Complaint Committee already constituted in compliance of
the letter No.564/Spl.E.II/L.80(a) dated 03.07.2018 of the Hon'ble High Court of
Punjab and Haryana, Chandigarh and in the wake of mandate of Section 4 of the
Sexual Harassment of Women at Workplace (Prevention, Prohibition and
Redressal) Act, 2013. On receipt of report of the said Committee, further
disciplinary action/proceedings against the erring employee shall be initiated in
view of the provisions contained in Haryana Civil Services (Punishment and
Appeal) Rules, 2016, Haryana Civil Services (Government Employee Conduct)
Rules, 2016 and the Sexual Harassment of Women at Workplace (Prevention,

Prohibition and Redressal) Act, 2013.

Sd/-

District and Sessions Judge
Bhiwani 09.08.2021
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OFFICE OF THE DISTRICT AND SESSIONS JUDGE,
BHIWANI.

ORDER:-
Consequent upon transfer of Ms.Harshali Chowdhary, Addl. District

and Sessions Judge, Fast Track Special Court, under POCSO Act, from Bhiwani
and in view of the instructions of Hon'ble the Punjab and Haryana High Court at
Chandigarh contained in letter No.564/ Spl.E.II/L.80 (a) dated 03.07.2018, and
as per the mandate of Section 4 of the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013, an Internal
Complaints Committee at Bhiwani, is hereby re-constituted, as under:

1. Ms.Sonika, Presiding Officer
Addl. District and Sessions Judge,
FTSC, under POCSO Act,
Bhiwani.

2. Sh.Amit Gautam, Member
Civil Judge (Senior Division),
Bhiwani.

3. Sh.Avinash Yadav, Member
Civil Judge (Junior Division)
Bhiwani

4. Ms. Poonam Sangwan, Advocate, Member
Bar Association, Bhiwani.

Further, as envisaged under Section 4(3) of the Sexual Harassment
of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013, the
Presiding Officer as well as members of the Internal Committee shall hold office
for such period, not exceeding three years, from the date of their nomination.

All concerned be informed accordingly.

Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021
Endst. No.3756-58/G Dated:16.04.2021

Copy forwarded to the following for information and necessary
action:-

1. The Registrar General, High Court of Punjab and Haryana at
Chandigarh w.r.t. letter, referred to above.

2. All the Judicial Officers, posted in Bhiwani Sessions Division.

3. Ms. Poonam Sangwan, Advocate, Bar Association, Bhiwani.

Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021



OFFICE OF THE DISTRICT AND SESSIONS JUDGE,
BHIWANI.

ORDER:-
Consequent upon transfer of Ms.Harshali Chowdhary, Addl. District

and Sessions Judge, Fast Track Special Court, under POCSO Act, from Bhiwani
and Sh.Amit Sharma, Addl. Civil Judge (Senior Division) from Charkhi Dadri and
in view of the instructions of Hon’ble the Punjab and Haryana High Court at
Chandigarh contained in letter No.564/ Spl.E.II/L.80 (a) dated 03.07.2018, and
as per the mandate of Section 4 of the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013, an Internal
Complaints Committee at Sub-Division Charkhi Dadri, is hereby re-constituted, as

under:

1. Ms.Sonika, Presiding Officer
Addl. District and Sessions Judge,
FTSC, under POCSO Act,
Bhiwani.

2. Sh.Kunal Garg, Member
Civil Judge (Senior Division),
Charkhi Dadri.

3. Sh.Mukesh Kumar Member
Civil Judge (Junior Division),
Charkhi Dadri.

4, Ms. Kavita Sheoran, Advocate, Member
Bar Association, Charkhi Dadri.

Further, as envisaged under Section 4(3) of the Sexual Harassment
of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013, the
Presiding Officer as well as members of the Internal Committee shall hold office
for such period, not exceeding three years, from the date of their nomination.

All concerned be informed, accordingly.
Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021
Endst. No.3768-70/G Dated:16.04.2021

Copy forwarded to the following for information and necessary
action:-

1. The Registrar General, High Court of Punjab and Haryana at
Chandigarh w.r.t. letter referred to above.

2. All the Judicial Officers, posted in Bhiwani Sessions Division.

3. Ms. Kavita Sheoran, Advocate, Bar Association Charkhi Dadri.

Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021



OFFICE OF THE DISTRICT AND SESSIONS JUDGE,
BHIWANI.
ORDER:-

Consequent upon transfer of Ms.Harshali Chowdhary, Addl. District
and Sessions Judge, Fast Track Special Court, under POCSO Act, from Bhiwani
and in view of the instructions of Hon'ble the Punjab and Haryana High Court at
Chandigarh contained in letter No.564/ Spl.E.II/L.80 (a) dated 03.07.2018, and
as per the mandate of Section 4 of the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013, an Internal
Complaints Committee at Sub-Division Tosham, is hereby re-constituted, as
under:

1. Ms.Sonika Presiding Officer
Addl. District and Sessions Judge,
FTSC, under POCSO Act,
Bhiwani.

2. Sh.Amit Gautam Member
Civil Judge (Senior Division),
Bhiwani.

3. Sh. Jogender Singh, Member
Addl. Civil Judge (Senior Division),
Tosham

4. Ms. Suman Dahiya, Advocate, Member
Bar Association, Tosham.

Further, as envisaged under Section 4(3) of the Sexual Harassment
of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013, the
Presiding Officer as well as members of the Internal Committee shall hold office
for such period, not exceeding three years, from the date of their nomination.

All concerned be informed accordingly.
Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021
Endst. N0.3765-67/G Dated:16.04.2021
Copy forwarded to the following for information and necessary
action:-
1. The Registrar General, High Court of Punjab and Haryana at
Chandigarh w.r.t. letter, referred to above.
2. All the Judicial Officers, posted in Bhiwani Sessions Division.
3. Ms. Suman Dahiya, Advocate, Bar Association, Tosham.

Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021



OFFICE OF THE DISTRICT AND SESSIONS JUDGE,
BHIWANI.

ORDER:-
Consequent upon transfer of Ms.Harshali Chowdhary, Addl. District

and Sessions Judge, Fast Track Special Court, under POCSO Act, from Bhiwani
and in view of the instructions of Hon'ble the Punjab and Haryana High Court at
Chandigarh contained in letter No.564/ Spl.E.II/L.80 (a) dated 03.07.2018, and
as per the mandate of Section 4 of the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013, an Internal
Complaints Committee at Sub-Division Loharu, is hereby re-constituted, as
under:

1. Ms.Sonika Presiding Officer
Addl. District and Sessions Judge,
FTSC, under POCSO Act,
Bhiwani.

2. Sh.Amit Gautam, Member
Civil Judge (Senior Division),
Bhiwani.

3. Sh. Jetin Gujral, Member
Addl. Civil Judge (Senior Division),
Loharu

4. Ms. Renu, Advocate, Member
Bar Association, Loharu.

Further, as envisaged under Section 4(3) of the Sexual Harassment
of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013, the
Presiding Officer as well as members of the Internal Committee shall hold office
for such period, not exceeding three years, from the date of their nomination.

All concerned be informed accordingly.
Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021
Endst. No.3759-61/G Dated:16.04.2021

Copy forwarded to the following for information and necessary
action:-

1. The Registrar General, High Court of Punjab and Haryana at

Chandigarh w.r.t. letter, referred to above.
2. All the Judicial Officers posted in Bhiwani Sessions Division.
3. Ms. Renu, Advocate, Bar Association, Loharu.

Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021



OFFICE OF THE DISTRICT AND SESSIONS JUDGE,
BHIWANI.

ORDER:-
Consequent upon transfer of Ms.Harshali Chowdhary, Addl. District

and Sessions Judge, Fast Track Special Court, under POCSO Act, from Bhiwani
and in view of the instructions of Hon’ble the Punjab and Haryana High Court at
Chandigarh contained in letter No.564/ Spl.E.II/L.80 (a) dated 03.07.2018, and
as per the mandate of Section 4 of the Sexual Harassment of Women at
Workplace (Prevention, Prohibition and Redressal) Act, 2013, an Internal
Complaints Committee at Sub-Division Loharu, is hereby re-constituted, as
under:

1. Ms.Sonika Presiding Officer
Addl. District and Sessions Judge,
FTSC, under POCSO Act,
Bhiwani.

2. Sh.Amit Gautam, Member
Civil Judge (Senior Division),
Bhiwani.

3. Ms.Santosh Bagotia, Member
Addl. Civil Judge (Senior Division),
Siwani

4. Sh.Sunil Parihar, Advocate, Member
Bar Association, Siwani.

Further, as envisaged under Section 4(3) of the Sexual Harassment
of Women at Workplace (Prevention, Prohibition and Redressal) Act, 2013, the
Presiding Officer as well as members of the Internal Committee shall hold office
for such period, not exceeding three years, from the date of their nomination.

All concerned be informed accordingly.
Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021
Endst. No.3762-64/G Dated:16.04.2021

Copy forwarded to the following for information and necessary
action:-

1. The Registrar General, High Court of Punjab and Haryana at

Chandigarh w.r.t. letter, referred to above.
2. All the Judicial Officers posted in Bhiwani Sessions Division.
3. Sh.Sunil Parihar, Advocate, Bar Association, Siwani.

Sd/-
District and Sessions Judge,
Bhiwani./16.04.2021



